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SJtri N .... Raa Mlr4"a 

SHRI R. K. AMIN : 
SHRI V. NARASIMHA RAO: 
SHRI H. AJMAL KHaN 
SHRI N. SHIVAPPA : 
SHRI P. K. DEO : 
SHRt GADILlNGANA GOWD: 

WiU tbe Minister of LAW AND 
SOCIAL WELFARE be pleased to state: 

(a) whetber several Members of Parlia· 
ment bave written to tbe Chief Election 
Commissioner and tbe Home Minister roque-
81ing him to entrust Ihe case arising out of 
the recent judgements of the Supreme Court 
in the case of Goverd1!an Das Soni VeTS us 
Shri Nathu Ram Mirdha to the Cenlra/ 
Bureau of Inve.tlgation; and 

(b) if so. the a~t l  01' the Gov,"". 
ment of India in this regard ? 

THE MINISlIER OF LAW ANI) 

SOCIAL WELFARE (SHRI GOV/NDA 
MENON) : (a) Yes Sir. 

(h) The Election Commission has 
.1aIu!n aClion· to have the matter fuPy 
in,c81iga!ed so tbat appropriate and errec· 
tive action can be ioitiated for eliminating 
sucllo malpracticc:a iu futtu"e. 

Mou ..... eat uti! €GIItftII o' C8Jeulta 
Electric Supply Corporation 

7735. SHRIMAlrl SHA.aDA MUKER.· 
lEE: Will Ibe Mini5ler of INDUSTRIAL 

Names 0/ 'he direc,ors. 

~ Mr. Ian AJastair Macpherson 

(2) Mr. Jolin WiltOB G6ua.dett 

(3) Sir Owain Trevor Jenkins 

(4) Mr. Sachindra Chaudhuri 

(5) Mr. BJnony Bhuson Ghosh 

~  MT. DOMlb Peslonjce Maoeckjee 
~an a ('Mg Director) 

(7) Mr. Cyril August Gunlher 

(8) Mr. Sa/it Kumar Milra (Secretary) 

DEVEl.OPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to slate: 

(a) wbether Ihe manqcmeot and con-
trol of the Calcutta Electric Supply Corpo-
ration bad been transferred to India; 

(b) if so, the compensation, if an). 
paid for this transfer; and 

(c) whether the management is wholly 
Indian now and who are Ihe Directors and 
by whom Ihey are appointed? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) :  ( a) and l b). M/s. 
Calcutta Electric Supply Corporation is still 
functioning in India as a foreian company 
as derined in Section 591 of the Companies 
Act It ha,. however, passed an ordinary 
resolulinn stating that Ibe business of the 
company shall be controlled and managed 
with effect from 5th Janu&1"y, ~  in tbe 
Republic of India or elsewhere oUlside 
the Uniled Kingdom. The question of 
I ecognit ion of the Company as a domestic 
C'lmpany which has been referred by the 
Comrany to the Goyernment of India is 
ut\der consid<ration in tbe Ministry of 
Finance. 

~  As per the av..w.blc record •• !be 
!TI8nagement of the COMPany al prC\'lCllt is 
no! wholly Indian. The puticulan of the 
presenl Dirrclors of the Company aod il. 
Secret"r, are as follows : 
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